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Fgl, W ATA @, AU A daar g 5
FIT & 9 ardg § §AAA g Fsav g
Ty g3 W, A W0 W, AT gH Sg A
JAAT F FAT ¥ g3 AIfF  aTn aw w1
qA[G FI5 FIHEAT Gt AG1 ¢ N (AT
AT 39 § faqva @t g I9Q S A,
gited, daT g1 W@ & S9F QI AT AW
7g Fdeq ¢ U ;i@ gEY & A1G AT
ag gaF1 Z=amqw faarar @r g 1 afag
Fq1 g1 Wi -fasedr # Agi W N
gredt g €, PR & AR @ wrarw A
A & | AT FqT MIAAFTY gAY AE
¥ o gy A7 @y feeddt O ST ) aar
AE #a w3l ¥ IFT FT AW K A
a1 1

(Iuteruptions)

=N sygAEfd ¢ 93 S50 AT
SY | g fae =TEA o

MR. DEPUTY CHAIRMAN : Mr. Swaran
Singh, do you want to make a Statement ?
This Statement should follow only after the
Calling Attention. That has been the practice.

Y TAFATAO : JAF( TTHE TEF &
QT & a1 Ffan yEwa ¥ @ g @ g ?

oft gqawwfa : adt & Fg @ g, Frlam
FTF WA qgar T AMfEW

SHRI A. G KULKARNI (Maharashtra) :
Sir, you allow his useless talk to go on and not
this Statement to be made. It is important for
our country.

SHRI PITAMBER DAS : g& TF &rd
faes w3l £ fF o7 997 garR 9@ s
g 3gi oY 3o faer § 99 Faw adt araw
@a’r % fq; There is some sort of an impoi-

tant announcement which the Government
wants to make. I think any announcement of
:hat type can ben be made at any time.

SHRI BHUPESH GUPTA (West Bengal) :
Let it be made.
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S THATAW @ JI CF 537 g 1 AR
rqrFIE ITF ST FY SIT T A & &, ar
4 fadaw #<ar g fF sad sawra gfasd
#7d ¥ [ag g7 g o 95 957

it guaawfy : AiF g, afeg....

As it is the desire of the Rouse that the hon.
Minister should make a Statement before the
Calling Attention, I am allowing the hon.
Minister to make the Statement.

SHRI BHIUIPESH GUPTA:
He should make 1t now.

1 concede it.

STATEMENT BY THE MINISTER OF

EXTERNAL AFFAIRS RE THE INDO-

SOVIET TREATY OF PEACE, FRIEND-
SHIP AND COOPERATION

THE MINISTER OF EXTERNAL AF-
FAIRS/f@3m w@slt (SARDAR  SWARAN

SINGH) : Sir, T have the honour to lay on the
Table of the House a copy of the Treaty of
Peace, Friendship and Co-operation, signed
to-day by me on hehalf of the Government of
India with Mr. A. A. Gromyko, Yoreign
Minister of the USSR Government, who has
signed it on bchall of the Union of Soviet
Socjalist Republics.

Government welcome this Treaty as a fur-
ther step towards strengthening friendship and
co-operation between India and the Soviet
Union. The Treaty will, we are convinced,
provide a stabliliving factor in favour of peace,
security and development not only of our two
countries, but the region as a whole, It is not
aimed against any third country. In fact, we
hppe that this Treaty will provide a pattern for
similar treaties between India and other coun-
tries in this region. Such treaties between coun-
tries of this region would stabilise peace and
strengthen their independence and sovereignty.

1 should like to emphasise in particular that
this Treaty is, inits true sense, a Treaty of
peace. It strengthens our policy of non-align-
ment, respect for which is expressly mentioned
in the Treaty. We sincerely hope that the
policy of non-alignment will be further streng-
thened and will hecome an effective instrue
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ment for the safeguarding of our national inte-
rests as well as an important factor in the main-
tenance of universal peace and internatioral
security and in the lessening of tensions in the
world.

Itis a Treaty of peace, friendship and co-
operation. It isalso a Trealy of non-aggres-
sion. It further provides a credible assurance
that in the event of an attack or a threat there-
of, the High Contracting Parties shall imme-
diately enter into mutual consultations in order
to remove such a threat and to take appiopri-
ate effective measures to ensure peace and the
security of their countries. 'This should act as
a deterrent to any powers that may have ag-
gressive designs on our territorial integrity and
sovereignly. It is, therefore, in essence, a Trea-
ty of Peace against War :

Sir, the world is presenting a rapidly chang-
ing and dynamuic picture. There is a change in
the configuration of various world forces. Our
policy of non-alignment is a dynamic policy
which can be adapted to these changing situa-
tions. I should like to assure Hon. Members
that our policy of peace stands firm as ever.
We have no designs on the territory of other
countries, At the same time, we shall not tole-
rate aggression or threat of aggression from
any country, We do not want to provoke war
with any country. We shall do everything in
our power to defend peace and prevent war.

TREATY OF PEACE, FRIENDSHIP AND

COOPLERATION BETWEEN THE REPUB-

LIC OF INDIA AND THE TINION OF
SOVIET SOCIALIST REPUBLICS

DESIROUS of cxpanding and consolidating
the existing relations of sincere friendship
between them,

BELIEVING that the further development
of friendship and cooperation meets the basic
national interests of both the States as well as
the interests of lasting peace in Asia and the
world,

DETERMINED to promote the consolida-
tion of universal peace and security and to
make steadfast efforts for the relaxation of inter-

national tensions and the final elimination of

the remnants of colonialism,

[ RAJYA SABHA §

Minister 160

UPHOLDING their firm [aith in the prin-
ciples of peaceful coexistence and cooperation
between States with different political and so-
cial gystem,

COVINCED that in the world today inter-
national problems can only be solved by coope-
ration and not by conflict,

REAFFIRMING their determination to
abide by the purposes and principles of the
United Nations Charter,

The Republic of India on the one side, and
the Union of Soviet Socialist Republics on the
other side,

HAVE decided to conclude the present
Treaty, for which purpose the following Pleni-
potentiaries have been appointed :

On behalf of the Republic of India ¢

Sardar Swaran Singh,
Minister of External Affairs,

On behalf of the the Union of Soviet So-
cialist Republics:

Mr. A. A. Gromyko,
Minister of Foreign Affairs.

who, having each presented their Credentials,
which are found to be in proper form and due
order,

HAVE AGREED as follows :

Article 1

The High Cortracting Parties solemnly
declare that enduring peace and friendship
shall prevail between the two countrics and
their pcoples. Each Party shall respect the in-
dependenee, sovereignty and territorial inte-
grity of the other Party and refrain from inter-
{ering in the other’s internal affairs. The High
Contracting Parties shall continue to develop
and consolidate the relations of sincere friend-
ship, gocd neighbourliness and comprehensive
cooperation existing between them on the basis
of the aforesaid principles as well as those of
equality and mutual benefit,

Arlicle 1T

Guided by the desire to contribute in every
possible way to ensure enduring peace and se-
curity of their people, the High Contracting



156 Statement by

[Sardar Swaran Singh]

ment for the safeguarding of our national inte-
rests as well as an important factor in the main-
tenance of universal peace and internatioral
security and in the lessening of tensions in the
world.

Itis a Treaty of peace, friendship and co-
operation. It isalso a Trealy of non-aggres-
sion. It further provides a credible assurance
that in the event of an attack or a threat there-
of, the High Contracting Parties shall imme-
diately enter into mutual consultations in order
to remove such a threat and to take appiopri-
ate effective measures to ensure peace and the
security of their countries. 'This should act as
a deterrent to any powers that may have ag-
gressive designs on our territorial integrity and
sovereignly. It is, therefore, in essence, a Trea-
ty of Peace against War :

Sir, the world is presenting a rapidly chang-
ing and dynamuic picture. There is a change in
the configuration of various world forces. Our
policy of non-alignment is a dynamic policy
which can be adapted to these changing situa-
tions. I should like to assure Hon. Members
that our policy of peace stands firm as ever.
We have no designs on the territory of other
countries, At the same time, we shall not tole-
rate aggression or threat of aggression from
any country, We do not want to provoke war
with any country. We shall do everything in
our power to defend peace and prevent war.

TREATY OF PEACE, FRIENDSHIP AND

COOPLERATION BETWEEN THE REPUB-

LIC OF INDIA AND THE TINION OF
SOVIET SOCIALIST REPUBLICS

DESIROUS of cxpanding and consolidating
the existing relations of sincere friendship
between them,

BELIEVING that the further development
of friendship and cooperation meets the basic
national interests of both the States as well as
the interests of lasting peace in Asia and the
world,

DETERMINED to promote the consolida-
tion of universal peace and security and to
make steadfast efforts for the relaxation of inter-

national tensions and the final elimination of

the remnants of colonialism,

[ RAJYA SABHA §

Minister 160

UPHOLDING their firm [aith in the prin-
ciples of peaceful coexistence and cooperation
between States with different political and so-
cial gystem,

COVINCED that in the world today inter-
national problems can only be solved by coope-
ration and not by conflict,

REAFFIRMING their determination to
abide by the purposes and principles of the
United Nations Charter,

The Republic of India on the one side, and
the Union of Soviet Socialist Republics on the
other side,

HAVE decided to conclude the present
Treaty, for which purpose the following Pleni-
potentiaries have been appointed :

On behalf of the Republic of India ¢

Sardar Swaran Singh,
Minister of External Affairs,

On behalf of the the Union of Soviet So-
cialist Republics:

Mr. A. A. Gromyko,
Minister of Foreign Affairs.

who, having each presented their Credentials,
which are found to be in proper form and due
order,

HAVE AGREED as follows :

Article 1

The High Cortracting Parties solemnly
declare that enduring peace and friendship
shall prevail between the two countrics and
their pcoples. Each Party shall respect the in-
dependenee, sovereignty and territorial inte-
grity of the other Party and refrain from inter-
{ering in the other’s internal affairs. The High
Contracting Parties shall continue to develop
and consolidate the relations of sincere friend-
ship, gocd neighbourliness and comprehensive
cooperation existing between them on the basis
of the aforesaid principles as well as those of
equality and mutual benefit,

Arlicle 1T

Guided by the desire to contribute in every
possible way to ensure enduring peace and se-
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Parties declare their determination to continue
their efforts to preserve and to strengthen peace
in Asia and throughout the world  to halt the
arms race and to achieve general and complete
disarmament, including both nuclear and con-
ventional, under effeciive international control.

Article 1T

Guided by their Joyalty to the lofty ideal of
equality of all peoples and Nations, irrespective
of race or creed, the High Contracting Parties
condemn colonialism and racialism in all forms
and manifestations, and reaffirm their deter-
mination to strive for their final and complete
elimination,

The High Contracting Parties shall co-cpe-
rate with other States to achieve these aims and
1o support the just aspirations of the peoples in
their struggle against colonialism and racial
domination.

Article IV

The Republic of India respects the peace-
loving policy of the Union of Soviet Socialist
Republics aimed at strengthening friendship
and co-operation with all natious.

The Union of Soviet Soc:alist Republics
respects India’s policy of non-alignment and
reaffirms that this policy constitutes an import-
ant factor in the maintenance of universal peace
and internaiional secutity and in the lessening
of tensions in the world.

Article V

Deeply interested in ensuring universal peace
and security, attaching great importance to
their mutual co-operation in the international
field for achieving these aims, the High Con-
tracting Parties will maintain regular contacts
with each other on major international pro-
blems affecting the interests of both the States
by means of meetings and exchanges of views
between their leading statesmen, visits by offi-
cials, delegations and special envoys of th~ two
Govercments, and through diplomatic chan-

nels.

Article VI

Attaching great importance to economic,
scientific and technological co-operation bet-
ween them, the High Contracling Parties will
continue 1o consolidate and expand mutually
advantageous and comprehensive co-operation
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" in these fields as well as expand trade, trans-

port and communications between them on the
basis of the principles of equality, mutual bene-
fit and most-favoured-nation treatment, subject
to the existing Agrecements and the special
arrangements with contiguous countries as spe~
cified in the Indo-Soviet Trade Agreement of
December 26, 1970.

Article VII

The High Contracting Parties shall promote
furcther development of ties and contacts bet-
ween them in the fields of science, art, litera-
ture, education, public health, Press, radio,
television, cinema, tourism and sports.

Article VIII

In accordance with the traditional friend-
ship established between the two countries, cach
of the High Contracting Parties solemnly de-
clares that it shall not enter into or participate
in any military alliance directed against the
other Party.

Each High Contracting Party undertakes to
abstain from any aggression against the other
Party and to prevent the use of its territory for
the commission of any act which might inflict
wilitary damage on the other High Contrac-
ting Party.

Article 1X

EBach High Contracting Party undertakes to
abstain from providing any assistance 1o any
third party that engages in armed conflict with
the other Party. In the event of either Party
being subjected to an attack or a threat thereof,
the High Contracting Parties shall immediate-
ly enter into mutual consultations in order to
remove such threat and to take appropriate
effective measures to ensure peace and the secu-
rity of their countries.

Article X

Each High Contiacting Party solemnly de-
clares that it shall not cnter into any obligation,
secret or public, with one or more States,
which is incompatible with this Treaty. Each
High Contracting Party further declares that
no obligation exists, nor shall any obligation
be entered into, between itself and any other
State or States, which might cause mlitary da-
mage to the other Party.
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Article X1

This Treaty is concluded for the duration of
twenty years and will be automatically extend-
ed for each successive period of five years unless
either High Contracting Party declares its de-
sire to terminate it by giving notice to the
other High Contracting Party twelve months
prior to the expiration of the Treaty. The
Treaty will be subject to ratification and  will
come into force on the date of the exchange of
Instruments of Ratification which will take
place in Moscow within onc month of the sign-
ing of this Treaty.

Article XIT

Any difference of interpretation of any Arti-
cle or Articles of this Treaty which may arise
between the High Contracting Parties will be
settled bilaterally by peaceful means in a spirit
of mutual respect and understanding.

The said Plenipotentiaries have signed the
present Treaty in Hindi, Russian and English,
all texts being equally authentic and have
affixed thereto their seals.

Done in New Delhi on the ninth day of
August in the year one thousand nine hundred
and seventy one,

On behalf of the
Union of Soviet
Socialist Republics
A. A. GROMYKO
Minister of Foreign
Affairs

On behalf of the
Republic of India

SWARAN SINGH
Minister of External
Affairs

SHRI PITAMBER DAS (Uttar Pradesh) :
We would like to discuss this statement after
studying the document.

MR. DEPUTY CHAIRMAN : If the House
wants to discuss the statement, then let there ke
no questions.

SHRI PITAMBER DAS: What I suggest
is that we do not put questions now, but study
the document first ; and then discuss it.

SOME HON. MEMBERS: That will be
better.

THE LEADER OF THEF. OPPOSITION
(SHRI M. S. GURUPADASWAMY) : May I
make a suggestion ? This is a very important
document and it no doubt requires a thorough
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study by all of us. May I suggest to have a
separale discussion cn this and T think, Sir, we
should set apart one day for this? And I
suggest—on 14th we are meeting ; that is
Saturday—that that Saturday may be set apart
exclusively for debating this topic.

SHRI AKBAR ALI KHAN (Andhra Pra-
desh) : Half a day will be enough.

SHRI BHUPESH GUPTA (West Bengal) :
First of all, T would like to congratulate. ...

MR. DEPUTY CHAIRMAN : No speeches
now.

SHRI BHUPESH GUPTA : Why?

MR. DEPUTY CHAIRMAN : Because once

you start, I will have to allow all other
Members, I will not allow you: please sit.
down.

SHRI BHUPESH GUPTA : I must....

MR. DEPUTY CHAIRMAN: No reaction
now ; no please.

SHRI BHUPESH GUPTA :
Member has a right.

Always every

MR. DEPUTY CHAIRMAN : No, no.

SHRI BHUPESH GUPTA: You cannot

rule me out like this.

MR. DEPUTY CHAIRMAN: You cannot

give any reaction at this juncture.

ShHRI BHUPESH GUPTA :
say that ?

How can you

MR. DEPUTY CHAIRMAN : Of course, I
will not allow you.

SHRI BHUPESH GUPTA : You will have

to allow.

MR. DEPUTY CHAIRMAN: When all
Members have agreed you cannot be an excep-
tion from the whole House.

SHRI BHUPESH GUPTA :
my opinion.

I cannot give

MR. DEPUTY CHAIRMAN :
not today, you can, on Saturday.

Of course
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SHRI BHUPESH GUPTA : T am not. . ..

MR. DEPUTY CHAIRMAN: I won’t allow
you.

SHRI BHUPESH GUPTA: Why can't
you,...
MR. DEPUTY CHAIRMAN: It isthe

desire of the House that we should discuss this
particular question later on and no Member
can express any opinion today.

SHRI BHUPESH GUPIA : You are abso-

lutely wrong.

MR. DEPUTY CHAIRMAN: Of course

not. I cannot make any exception in your case.
Please sit down now.

SHRI BHUPESH GUPTA : T am not mak-
ing any comment. Can’t I even congratulate
my Government ?

MR, DEPUTY CHAIRMAN : Not now.

SHRI BHUPESH GUPTA :
my Government, ...

I congratulate

MR. DEPUTY CHAIRMAN:
allow you. You are doing injustice to all other
Members of the House.

I cannct

st STAEN (T S3T) ¢ AT
EATU AT ATE ATET |

SHRI BHUPESH GUPTA : You are abso-
lutely ruthless.

MR. DEPUTY CHAIRMAN : You cannot
say such things to the Chair. You should be-
have properly in the House.

SHRI BHUPESH GUPTA: Don’t shout
like that, I have seen many Deputy Chairmen.
I was not discussing....

MR. DEPUTY CHAIRMAN : You cannot
express any opinion also.

SHRI BHUPEH GUPTA : I am not discus-
sing the Treaty.

MR. DEPUTY CHAIRMAN : You cannot

express any opinion also.
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SHRT BHUPESH GUJPTA :
mean by it ?

What do you

MR. DEPUTY CHAIRMAN : You cannot
express any opinion; you cannot give any
reaction.

SHRI BHUPESH GUPTA : II the Govern-
ment has done a good thing, can’t I say I con-
gratulate the Government ? T do maintain that
you do not know anything about procedure,

M TeARE ¢ oA, HFEIT FT
g2 |

MR. DEPUTY CHAIRMAN: 1t is all

right.

SHRI BHUPESH GUPTA : And you are
Deputy Chairman, * * *

**When a Member gets up to congratulate the
Government on a historic occasion you say it
is not in order.

*#] know the debate is to Le there. Only I
said I wanted to congratulate the Goverrment.

A IEWEW S, @EE 9
HIET |

SHRI BHUPESH GUPTA:
attitude ? * * *

This is your

You do not even allow to utter a word of
satisfaction. You think I am a fool or an
idiot ? Otlier people may be stupid and idiotic.
I also ask for a discussion but all that T wanted
to say on this historic occasion is that I congra-
tulate this Government and the country will
know that you prevented me from congratulat-
ing them

MR. DEPUTY CHAIRMAN: Order, order,
Please sit down.

SHRI BHUPESH GUPTA :
I will not sit down. * * *

I am aghast ;

MR. DEPUTY CHAIRMAN: Icanalso
retort in the same language but as long as I am

in the Chair I do not want to.

SHRI BHUPESH GUPTA : You do what-

ever you like,

* * * Expungcd as ordered by the Chair.
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MR. DEPUTY CHAIRMAN : Pleasc sit
down now.

(Interruptions)

SHRI BHUPESH GUPTA : I maintain my
right to express my view.

MR. DEPUTY CHAIRMAN : Please sit

down.
SHRI RAJNARAIN : Point of order, ...

SHRI ARJUN ARORA (Uttar Pradesh):
Point of order. ...

SHRI PITAMBER DAS : After the state-
ment had been read and after it had been
placed on the Table, 1 suggested that we
discuss it some timc again. Mr. Gurupada-
swamy went a step further and suggested that
we  discuss it on the 14th.  After all, we have
made this suggestion after some consideration.
We did not very lightly make it. But my friend,
Mr. Bhupesh Gupta, being a renowned student
of law probably forgets that once vou start
congratulating somebody, you unconsciously
open the door for condemnation also. There-
fore, itis best not to say anything just at
present. Study the document, express your
reactions at the right moment. We should do
it some other day fixed "for it. I do not deny
him the right to say what he wants to say but
the opportunity is not now, ..,

SHRI RAJNARAIN : Point of order. ..

SHRI PITAMBER DAS: We shalldoit
some time later. Then, Mr. Bhupesh Gupta
has said somethings which probably he would
not have said in calmer moments. Those words,
I suggest, may be expunged. Probably he
himself would not insist on all that he «aid
about the Chair.

SHRT BHUPESH GUPTA : I wanted to
make a suggestion. All that I wanted to say is
this. I agrec that this should be discussed and
we should comment on it. 1did nothing
wrong, ...

SHRI RAJNARAIN : Point of order. . ..
MR. DEPUTY CHAIRMAN: Will you

please listen to me, Mr. Bhupesh Gupta ? IfI
allow you—it is a simple thing—do you not
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think that I have to allow other Members ?
You connot claim any special privilege. You
do not have any special privileges in this House.
All the Members are equal.

SHRI BHUPESH GUPTA : Ido not ask

for any privilege......

MR, DEPUTY CHAIRMAN : You wanted
to express an opinion. IfI allow you, I have to
allow other Members.

(Interruptions)

Please listen. Mr. Gurupadaswamy also did
not make any commcnt. Heonly madea
suggestion that we discuss this subject on the
14th and he sat down.

SHRI BHUPESH GUPTA : He has done

nothing wrong.

MR. DEPUTY CHAIRMAN : But you are
doing wrong to the whole House and you are
using such filthy language in this House.
Being the seniormost and a veteran Member,
you should have spoken with a sense of respon-
sibility. Mr. Bhupesh Gupta, do not get
agitated

SHRI BHUPESH GUPTA :
have uttered any more word. On a previous
occasion when the Government has made
important announccments, in the past when
the Government made important announce-
ments of a national interest, people just asked
for a discussion and at the same time expressed
vatisfaction. That is all T wanted to say.

I would not

ol qAAITEMEr : A, § FIA F
qEAIfAT 93edi § A9F gy uw fadeT
FIAT ATEAT § ST AT I 7 399€497 & |
FAT 39 3T 7 §q&T qqT &1 FAH040
AqT AT AT ? 10 fRAs ¥ & qree
ATE ATST, ATEE H1F 1T Fg @ § 9K
agi Wt ATEAT @ @Y T AT el
2, IS AT THIS FTLIW E SR F Ay
FY FAT § ArAT ATEAT § a7 S g AW
gear A & fF g dar famm s o
zafqg d AT g fF @sT § ag @y
ITY FAC fqay A1y sAgEdr g gw
ATYHT T F15d &, g9 9% gooT giar
g1 fan aF smw & o @er g@w
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AGAT P& FT AT & IJTH1 T 01T AF TG
AR F AL ITF NF @Y ) 29
fau w ngar g & zawr e Fw foan
SV | (Interouptions) 3F FAIXN AGEAT T

SHRI SRIMAN PRAFULTA GOSWAMI
(Assam) :  Mr. Deputy Chairman, please
expunge all the unparliamentary words that
Mr. Bhupesh Gupta has used.

MR. DEPUTY CHAIRMAN :
der it.

I will coasi-

& TRACEAW ;. FYWT IART AGH
A A F9FAT gar IFR fAwre 3
a7, g4 o a1q FgAr &1 & o Aaraz
g St AR A qRargEATHl S A7 €y
LT @M g | 9T Farea Gq & ag
1 =Tgd g a1+ qeyeEAry S ag #4691
AE & fF o 3w o aewifes afafman
I T g1 <9 31 93 arewifes  wlafwar
o e quEf 7 s 787 ar usArga
CICHIE

SHRI \. G. KULKARNI (Maharashtraj :
An important matter is to be discussed. . .

A ARARAN : AT AL gIHM g
ar f&T /T # FeAardl...,

{Interruptions)

st Igaufa : A(TFT AT AT ATET
1 g?

sft AR : AT AT ATE AT
ag g fr ¥ ag 7gar g F @37 &1 F14-
qIE gTE ®FT & TS AT TG EEWWT A
g1 ar | off Daray 3| S ¥ g gae
qeT AT § ...

st Iqaaafa : gaiw 73 fed ) g
FT cATEE T AT AT E 7
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#ft UFATHO : FATY ATIE AT
AIET GAF FRTHAF 1 T o) qrarEg
0 S A1 T qEIEEA A S § ag A
agar g fr afe fedy faow v saad
qiewtfas afafzar 7 & ar yow st a1 7
21 a1 FT TSFATNIY Fy 7 T g1 7 G sy
GEEIRIE R

S AAT WAL ¢ AHAATAAT T I
YT qeq A F fad oF AT qET Av
anfga |

sy TR ¢ Ry o g wer
q...

T wAA AN AU AT AT
T AT ggedt F fa¥y qF 98 qrAC FwI4W
¢ faar srr A g@d o favw wa A
7|

Wit IgaAnfs ; UIAAT Sy, qF
aq afzq )

fy T@AEN 7 A qaTFI I A
FY IEATAT AT FF FLA T AT § FFAT
Frzar g fF s St T T S oF A,
ag gf=a 98 2

{y Suwaafa : &k g, AMFT A=
A% ST A | AT 74T |

st TRAMCGN : T o9 § Tg &HFAT
Frgar § 5 § e g 9w & w1 & fRa
HAT AT T & fagw WA W 99 9F
JAT Al FAT IW AT WIEGAT FT AT
FATAR 4T 50 fgr T JUAATLL.

(Interruptions)

S NAFEAT TQ ;A = TSI
a0 S g1 & IEHT TS GG

Why am I anxious to prevent others from
making a reacton if I cannot give a reaction
myself immediately 7 1 have often heen told
that “Fools rush in where angels fear to tread.”
1 do not want my friend Mr. Rajnarain 1o be
listed in that category. That is why I said
it.
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SHRI CHANDRA SHEKHAR {Utar
Pradesh) : Because it is going to be a prece-
dent for the future, so I want to speak on this
point. I think Mr. Rajnarain and Mr. Bhupesh
Gupta are quite correct on this issue hecause
what we have decided not to discuss today is
the Treaty because the Treaty is not before us.

SHRI AKBAR AL KHAN:
whole thing.

Now, the

SHRI CHANDRA SHEKHAR : Please hear
me. There may be people who may not be very
happy or enthusiastic about this Treaty. But
there are other persons in the House who may
be very happy over it. So =verybody is authori-
sed {o express his opinion, unless and until he
gocs into the details of it.  Mr. Bhupesh Gupta
was not going into the details of it, He was just
corgratulating the Government of India, and
he might have said, while congratulating the
Government of India, that we are going to dis-
cuss in delail the implications of this Treaty.
Mr. Deputy Chairman, manv of us feel a little
exalted or exhilerated over this Treaty and we
may express ourselves. Mr, Pitamber Das might
be thinking otherwise, Mr. Guiupadaswamy
might be having his own doubts. But what-
cver the limitations, this Treaty at this moment
is of great stiength to India from my poiat of
view. It may be Mr, Bhupesh Gupta’s point of
view also. Today the whole nation, the Housc,
may express its opinion. I shall be asked by
Pressmen and T shall be expressing my opinion,
Under what rule of this House can we he debar-
red from expressing our opinions simply on the
statement that Sardar Swaran Singh has made
here ? I totally agree with Mr. Rajnarain that
we may nol go into details we may not start a
discussion just now. But if any Member wants
fo appreciatc or express his congratulations
or his happiness, he should not be debarred
because such oceasions may arise. If Mr.
Pitamber Das wants to condemn it, he is fully
authorised and I can see his right also to con-
demn it,

MR. DEPUTY CHAIRMAN : One minute;
Mr. Pitamber Das. . .

SHRI PITAMBER DAS : How can I make

up my mind unless I have carefully seen the
Treaty. . .

ot TENAT: qF gIT 74T A, S q®
faafy fa<fa aw
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MR. DEPUTY CHAIRMAN : Mr. Chandra
Shekhar has said that even if we are discussing
this Treaty on the 14th or whatever date which
date which may be allotted, we should have
allowed some Members to express their views
today, It wasabout 1-35 and I found that
most of the Members did not want to express
any views today. And if Ihad allowed Mr.
Bhupesh Gupta to express his views. . .(Inter-
ruption by Shri Bhupesh Gupta) Please do not
interrupt. You said you wanted Lo express your
opinion.

SHRI BHUPESH GUPTA : 1 {ully submit-
ted (o your ruling, I said we should be allowed
to cxpress our satisfaction ata good news.
Mr. Chandra Shekhar is hundred per cent.
correct. . .

MR. DEPUTY CHAIRMAN: If you
wanted 1o congratulate you could congratulate.
But you wanted to express your opinion.

SHRI BHUPESH GUPTA : T never said I
wanted to express my views. The momeatl
started to congratulate the Government you
inteivened. . .

MR, DEPUTY CHAIRMAN : Please listen.
If I allow one person, then I will have to allow
all the Members or at least one representative
from cvery political party. Therefore, 1 thought
that if all parties arc agiecing 1o a discussion,
then there should not be any expression of
views now. I didnot want the time of the
House to be taken now. . .

Y TRATCEADT ¢ AT TR qT I
¥g far, #0FT ead g 3@ € 1 g
T AT agSTEA |

SHRI BHUPESH GUPTA: For tweniy
years we have Deen hearing announcements.

When a good announcement comes it is in the
national as well as international interest. ...

st TSATEY ¢ 20 a9 F yuw S
78l W@ &1 a1 50 a¥ ¥ g &, A fed
AICET grga ay A+ g & | AW @rEE
zaq 98 ¢ ...

sfY gagwmla : oF faaz srq §fsd

off TRATCE ;7 A F57 |
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SHRI PITAMBER DAS: You will excuse
me. My difficulty is that T have not read the
Treaty. If Mr. Bhupesh Gupta has advance

copy of it, then I have nothing tosay. Butl
have no knowledge of its contents.
SHRI BHUPESH GUPTA: The Prime

Minister called the meeting and told us about
it, That should be enough.

ot THARE@ : A, FGNT g A
AT quaw g wm o7g afgwre gl
Tgar g AR wam S F Az fas v
FT YU FF £ | SR AN ATAT 13T @I
399 ET § 0F gA9w 79 v ag 3f=a
agiart

ot IxawmfE ; 3% 3, o Sfem

H UAAREN . AR [T T F
SUWT AT &F &1 SaT & qg 987 T
fF wea Y g Sa ' & Wa fFar
W gaAty ¥ ol a1 IAY  9gS el ’F
FY WFIAT FT T FA1 AG1 AT 7 gqHT
Sarg # AT g |

N gegwnfs : o faz SeT )
T A JACH aR H, S IFA 988 I
fd 3@% aR ¥ 937 F &1, A1 AIEAT A
gl 2 f& ag w5z 3T F faw a+5 adr §
T IFF wFAGST FEAr A | AT AT
AEATAAA TaAIT FT faT JaTX |

SHRI CHANDRA SHEKHAR : Wlatever
Mr. Bhupesh Gupta has said should be auto-
matically expunged. There is no question

about it. That is the clear understanding.

MR. DEPUTY CHAIRMAN :
Attention.

Calling

off TRATCAN : AT A F A AFALT

a1a FZ7 g1, fA%rd & S 1 T cannot give
this right to anybody.
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ANNOUNCEMENT RE ARREST OF
THREE MEMBERS OF RAJYA SABHA

MR. DEPUTY CHAIRMAN :
making one announcement.

I am just
I have to inform
Members that I have received the following
telegram dated the 7th August, 1971, from the
Sub-Divisional Magistrate, Chanakvapuri, New
Delhi :—

“SiShri Mansingh Varma (U, P.) and
Rattan Lal Jain (Punjab) MPs Rajya Sabha
have been arrested in case FIR No. 273 dt.
7.8.71 Uls 147/149/353/332 1PC Police Station
Chanakvapuri New Dellii and sent to judicial
custody till 10.8.71 on their failure to furnish
personal bond of Rupees 1,000 /- each with a
surety of like amount today letter follows”.

I have also to inform  Members that T have
received the [ollowing letter dated the 8th
August, 1971, from the Suk-Divisional Magis-
trate, Kotwali, D lhi :—

“T have the honour to inform you that I
have found it my duty, in exercise of my
powers under section 65 ofthe Criminal
Procedure Code to direct that Dr. Bhai
Mahavir, Member of Rajya Sabha, be arres-
ted for coniravening the orders promulgated
u/s 144 Cr. P. C. by the Additional District
Magistrate, Delhi, in the area of Chandni
Chowk, Delhi, for a period of two months
w.e.f. 26th day of July, 1971,

Dr. Bhai Mahavir v.as accordingly arres-
ted at 2.45 p.mn. on 8th day of August, 1971
and is at present in the judicial
Central Jail. Tihar, Delhi.”

custody at

| AAAEN (I T37) ¢ A,
zAH @ OF ATET FFAT ATEAT §

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : Sir, I have an objection to the

information received by vou. GFQ:T';? AT
Fmy § @ & WEm & gwR F
ZIN TW A AT EET gl i
st wgard w7 e g€ § sad awl
qT st ufszaa fsfegaz dfwede =i @ro

dro FNGA AT LT T IAFT TF  IAFES



